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('v) SILENT VALLEY PROJECT ScHEME IN 
RALA. 

S RI K. A. RAlAN (Trichur): I be[l 
to m ntion the :followina matter of 
ublic importance under Rule 377: 

On of th most import nt Hydro 
1 tric Project Schem in Kerala, 

1 'Th Silent alley Project 
ch m ' is at a stand till because of 

the ay or er d by th Governor of 
Ke 1 on th ve of K r 1a ction. 

"'er ) 
wo crores 

of rupees and already under a statute 
all protective measures were taken t 
see that any ecological imbalance 
should not occur . 

Sir, my only submission is that this 
deadlock over the project must be put 
an end to in the best interest of the 
Kerala State and the project may be 
given clearance. 

(v) PURCHASE OF ONIONS BY NAFED IN 
MAHARASHTRA. 

SHRI RAM KRISHNA MOIRE 
(Khed) : I beg to mention the follMV-
ing matter of public importance under 
.Rule 377: 

The policy following by NAFED in 
Mabarashtra regarding purchase of 
onions from agriculturists has resulted 
in great injustice to agriculturists and 
consumers. While the agriculturists 
do not get remunerative price, the 
consumer has to pay about Rs. 3 per 
kg. for onions. The benefit of this . 
policy goes only to the middle men 
wha are exploiting both the agricul-
turists and the consumers. It is, 
herefore, necessary to give proper 
directions to NEFED to amend its pOlicy 
in such a way that it will benefit both 
agriculturists and the consumer. 

(vi) NEED TO INCREASE QUOTA OF DIESEL. 
KEROSENE OIL AND COAL FOR UTTAR 
PRADESH. 
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